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0 	Let this case be listed alongwith 
M.P.NO.228 of 2000 on 1.11.00 for 
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• 	 Vice-Chairman 
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• Vide order assed 'in M.P .228/2000 the 

prayer of condonation of delay is allowed. 

Heard Mr A.Roy learned counsel for the 

applicant. Application is admitted. Issue 

usual notice. 

List on 4.12.2000 for written statement 

and further orders. 
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statement and further orders. 
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aeard Mrs P.hakraborty, learned 

counsel for the applIcant and Mr J.L. 

Sarkar, learned Railway standing counseli 

List again on 16.2.01 for order 

and to file 'written statement. 
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as a last chanee, failing which the 
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the meantime the parties may exchange 
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13.6.200 1 Present: Hon'ble Mr Justice R.R.K. 
Trivedi, Vice-Chairman 

Hon'ble Mr K.K. Sharma, 
Administrative Member. 

Heard Mr A. Roy, 	learned 

counsel f9r the applicant and Mr S. 

Sengupta, learned Railt.zay Counsel. 

Hearing concluded. Judgment delivered 

in open court, kept in separate sheets. 

The applicatin is disposed of. No order 

as to costs. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

C.A./X\X NO. 	
294 	 2000 

13.6.2001 
DATE CF DECTSICN 

ShiarayanChandraSaha 	 APPLICANT(S) 

Mr ~fA J, jRoy and Ms ':. Chakraborty 	.ADVDCATF: FOR THJi APPLICANT(S) 

VERSUS - 

Th 
	ion of India and others 	 RESPcYTDENT(S) 

Mr s: Sengupta, Railway Counsel 	 ADVUCATE FOR THU 
'RECPCNDENTS. 

ri. U)N'BLE MR JUSTICE. R . R.K. TRIVEDI, VICE-CHAIRMAN 

ha'BL2 MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

'thether Reporters of local papers may be allowed to see 

the judgnent 7 

To be rcferred to the Rport€r or not 7 

incther their LordShipS wish to see the fair copy of the 

udg:Ticnt ? 

ihether the judgment is to he circulated to the othe] 

NBenches 7 

judqrrient delivered by Hon'ble Vice-Chairman 



r" 

I 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No.294 of 2000 

Date of decision: This the 13th day of June 2001 

The Hon'ble Mr Justice R.R.K. Trivedi, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Shri. Narayan Chandra Saha, 
Resident of Tarapur, P.O.- Tarapur, 
Silchar, District- Cachar, Assam. 	 ......Applicant 

By Advocates Mr A. Roy, Ms P. Chakraborty. 

-versus- 

The Union of India, represented by 
The Secretary, 
Department of Railways, 
New Delhi. 
The General Manager, 
N.F. Railway, Maligaon, 
Guwahati, Assam. 
The Deputy Regional Manager, 
Lumding, Nagaon District, 
Assam. 
The Senior Divisional Commercial Manager, 
Lumding, Assam. 
The Station Superintendent, 
Silchar, District- Cachar, 
Assam. 
The Divisional Railway Manager, 
N.F. Railway, Silchar, 
District- Cachar, Assam 	 Respondents 

By Advocate Mr S. Sengupta, Railway Counsel. 

0 R DER (ORAL) 

TRIVEDI.J. (V.C.) 

By this application under Section 19 of the 

Administrative Tribunals Act, 1985 the applicant has 

prayed for a declaration that the impugned order of 

removal from service dated 24.1.1995, is illegal, 

unconstitutionai L 	and 	violative 	of 	the 	statutory 

provisions. He has also prayed for his reinstatement in 
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service with all consequential benefits. 

The 	facts, 	in 	short, 	giving 	rise 	to 	this 

application are 	 - 

j- ----The applicant was serving as Goods Clerk in N.F. 

Railway, Silchar. He was involved in a criminal case. On 

27.2.1985 a First Information Report was lodged against 

the applicant under Section 5(2) read with Section 5(l)(c) 

of the Prevention of Corruption Act, 1947. The allegation 

against the applicant was that he poossessed property 

disproportionate to his known sourcf income. On the 

basis of the First Information Report a chargesheet was 

submitted and the Trial Court by order dated 11.112.1990 

convicted and sentenced the applicant for Rigorous 

Imprisonment for three years and fine of Rs.20,000/- and 

in default of payment he was to undergo Rigorous 

Imprisonment of another three months. 

 On 	the basis of 	the 	conviction of the 	applicant 

by the Trial Court a show cause notice was served on the 

applicant on 28.12.1994 as to why he may not be removed 

from service as he has been convicted by the Criminal 

Court. The applicant filed his explanation. However, the 

Disciplinary Authority by the impugned order dated 

24.1.1995 removed him from service under Rule 14(1) of the 

Railway Servant (Discipline and Appeal) Rules, 1968. 

It 	is 	noteworthy 	at 	this 	place 	that 	no 

disciplinary pr )ceedings were initiated against the 

applicant during all this period, though he was placed 

under suspension with effect from 24.8.1986. But, the 

suspension order was revoked on 26.9.1989. The applicant 

preferred appeal against his conviction and sentence by 

the Trial Court, which was registered as Criminal Appeal 

No.5/914... 



( 	 1 

:3: 

No.5 of 1991 before the Hon'ble Gauhati High Court. The 

appeal was allowed by Judgment and Order dated 16.2.1999. 

The conviction and sentence passed against the applicant 

was set aside and the applicant was acquitted of the 

charges. After the Judgment in Appeal, the applicant made 

representations before the respondents, copies of which 

have been filed as Annexures 7, 8, 9 and 10. The grievance 

of the applicant is that though more than two years have 

lapsed the respondents could not take any decision on the 

representations filed by the applicant. 

Mr S. Sengupta, 	learned 	Railway 	Counsel, 	has 

submitted that the representations filed by the applicant 

could not be decided as the respondent authorities were 

trying to ascertain from the Prosecuting Agency whether 

they intended to file any appeal against the Judgment and 

Order of the High Court acquitting the applicant. The 

learned counsel for the applicant, on the other hand, 

submitted that two years period is long enough to make up 

the mind for filing appeal and it is just an excuse on 

the part of the respondents not to pass any order on the 

representations of the applicant. 

We have carefully considered the submissions of the 

learned counsel for the parties. The legal position is 

well settled that the Disciplinary Authority has to 

decide the representation of the applicant in the changed 

circumstances, in which the very basis for passing the 

order of removal on 24.1.1995 hbecome non-existent. In 

our opinion they have already taken a long time. 

Considerinrthe entire facts and circumstances of 

the case, wedispose of this application with a direction 

to the Senior Divisional Commercial Manager, N.F. Railway, 

•1 	 Lumding....... 
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Lumding- respondent No.4 to decide the representation 

of the applicant within two months from the date a copy of 

this order is received by them. The order shall be passed 

after hearing the applicant and it shall be a reasoned 

order. 

No order as to costs. 

K. K. SHARMA ) 
	

R. R. K. TRIVEDI 
ADMINISTRATIVE MEMBER 
	 VICE-CHAIRMAN 

nkm 
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IN THE CENTRAL f44&TRA1!I3T. TIBUNAIJ ;: GUWAHATI BENCH : 

AT GUWAHATI. 

( An Application under Section 19 of the Aaniflistrative 

Tribunal Act, 1985 ) 

0IGINAL APPLICATION t 
• 2 't /2000 

Shri Narayan Chndra Saha 	... 	Applicant. 

- Versus 

Union of India and Others, 	... 	Resporents. 

INDEX 
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Registration No. : 
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IN TH3 CENTRAL AD4IMISTPATIVE TRIBUNAL s: GUWAHATI BENCH :: 
AT GUWAHATIL. 

ORIGINAL APPLICATION NO.64 /2000 

shri Narayan Charidra Saha 

5/0 Late Narendra Kr. Saa 

Resident of Tarapur, p .0. Tarapur, 

Silchar, District - Cachar, Assan. 

1ioant. 

- Versus 

The Union of India 

Represented by the Secretary, 

Department of Railways, 

New Delhi. 

The General Manager, 

N.F. Railway, Maligaon, 

Guwahati - Assan. 

Deputy Regional Manager, 

Lumding, Nagaon District, 

Assan.. 

L4V'Senior Divisional Commercial 

Manager, Lumding, Assan. 

5) $tation Superintendent, 

Silchar, District - Cachar, 

Assan. 

cofltd... p 2. 
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6) Divisional Railway Manager, 

N.F. Railway, Silchar, 

District - Cachar, Assan. 

Respondents. 

DETAILS OF APPLICATION ; 

1. Particulars of Orders against which the application 

is made s 

The application is made against the Order of 

rttoval from service dated 24.1.1995 passed by Respondent 

No • 4, the Senior Divisional commercial Manager in exercise 

of power conferred under Section 14(1) of the Railway 

Servant ( Discipline and Appeal ( Rule, 1968 on the basis 

of the applicantl conviction in the Special Case No. 8 of 

1986. 

2.. Jurisdiction of the Tribunal : 

The Applicant declare that the subject matter 

of the Order against which the Applicant want redressa.l is 

within the jurisdiction of the Tribunal. 

3. Limitation : 

Appropriate application has been filed along 

with this application. 

cofltd... p  3. 
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4. Facts of the Case : 

That the Applicant is a citizen of India and 

is a permanent resident of Tarapur, Silehar in the district 

of Cachar, Asstn. 

That the Applicant has been serving as a 

ac1s Clerk in N .F. Railway at Lmtding and Silchar • All 

on a sudden on 27.2.1985 a First Infirmation Report was 

lodged by the Superintendent of Police, SPE,BI, Silchar 

against the Applicant under Section 5(2) read with Section 

5(1)(c) of the Prevention of Corruption Act, 1947 alleging 

that the Applicant was found in possession of pecuniary 

reeources/property disproportionate to his known source 

of income. 

• 	(iii) 	That it was alleged in the said F.I.R. that 

the Applicant while functioning as dbddx Goods Clerk in 

N .F. Railway at Lumding, Badarpur and Silehar during 

1.1.1982 to 28.2.1985 acquired and possessed property 

worth Rs. 1,02,894.84 ( Rupees One lako two thousand eight 

hundred ninety four and paise eighty four ) disproportionate 

to his known sources of income which he could not account 

satisfactorily and hence had committed the offence under 

the Prevention of Corruption Act, 1947. 

(iv) 	That on the basis of the said F.I.R., special 

case No • 8 of 1986 was registered against hin in the Court 

of 5pecial Judge, Assalm (wahati 4$ and he was committed 

to trial. The said Special case was decided against the 

J1 
	 contd... p  4. 
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Applicant. The Applicant was convicted and èent.enced to 

undergo Rigorous Imprisormeflt for three years and to pay 

a fine of Rs. 20,000/- and in default to pay the fine to 

undergo a further period of Rigosous Imprisoreflt for 

three months under Section 5(2) read with Section 5(1)(c) 

of the Prevention of Corruption Act, 1947. 

That the Applicant being aggrieved by the 

aforesaid order of the Special Judge, (iwahati dated 

11.12.1990 preferred an appeal before this Honble Court 

being nhered as Criminal Appeal No • 5 of 1991 • This 

Hon'ble Court was pleased to grant bail to the Applicant 

and suspended the realisatiori of the fine till, disposal 

of the said Criminal Appeal. 

That thereafter on 16.2.1999 the aforesaid 

Criminal Appeal was allowed by this Hin'ble Court setting 

aside the conviction and sentence so passed by the learned 

Special Judge, Assail, Guwahati in special Case No. 8/96 

and the applicant was acquitted of the charge. 

A copy of the said Judgneflt dated 16.2.1999 is 

annexed herewith and marked as Annexuxe-1. 

That the Applicant states that the Respondent 

No. 5, the Station Superintendent, N.?. Railway, Silchar 

had placed the Applicant under suspension vide his letter 

dated 23.8.1986 without assiging any reason for such 

cofltd... 
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action. As per the said letter, the Applicant was plcaeed 

under Suspension with effect from 24.8.1986. 

A copy of the said letter dated 23.8.86 is 

annexed herewith and marked as Anneure -2. 

(viii) 	That the Applicant made several representations 

before the Respondents for revocation of the said susp&z. 

sion order being illegal and violative of the Rules, as 

the Respondents neither did assign any reason for suspen 

sion nor furnished any material regarding the charges 

levelled against the Applicant. Finally the Respondent 

No. 4, the SenIor Divisional Commercial Manager, Lumding. 

vide his letter No. C/cON/LMGft4ISC/NCB.00_SIL ) dated 

26.9.1989 revoked the earlier suspension order with imme. 

diate effect. 

A copy of the said letter of revocation dated 

26.9.1989 is annexed herewith and is marked 

as Mflexure3. 

(ixG 	That thereafter the Respondent N0•  4, the 

Senior Divisional commercial Manager, Lumding vide his 

letter dated 23.12.1994 issued a show cause notice to 

the Applicant intimating him that the Respondents proposes 

to impose upon him the penalty of rnoval from service 

under Rule 14(1) of the Railway Servént (Discipline and 

Appeal) Rules, 1968 following kM his conviction order 

dated 11.12.1990 passed by the learned Special Judge, 

contd.... 
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i<nrup, Guwahati, Assn in the special Case No. 8 of 1986. 

The Applicant vicie that show chow cause notice was directed 

to reply within a week against the proposed imposition of 

penalty upon him. 

A copy of the said show cause notice dated 

28.12.1994 is annexed herewith and is marked 

as AnflexU4. 

(x) 	That the Applicant states that ji soon after 

I 	receipt of the aforesaid show cause notice the Applicant 

filed his representation dated 3.1.1995 before the Reap. 

ondent NO. 4, the Senior Divisional commercial Manager, 

Lumding stating that he had moved the Hon'ble High court 

in appeal against the Juc1ganent and Order of the Special 

Judge dated 11.12.1990 and that the said Criminal Appeal 

No. 5 of 1991 was acbitted by the Hon'ble Court and also 

stated that the appeal was to come up for hearing within 

a short time and that he had strong belief that he vould 

be acquitted in the said appeal • He therefore, prayed to 

the Respondent N0 4 to keep the proposed order of penalty 

under Rule 14(1) of the Railway Service ( Discipline and 

Appeal ) Rule, 1968 in abeyance till disposal of the 

Criminal Appeal by the Hori'ble Court. 

copy of the said representation dated 

3.1.1995 is annexed herewith and is marked 

as Annexure - 5. 

( xi) 	That the Respondent No • 4 however, without 

1 &.. 	 corit ci... 
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considering the Applicant's show cause arbitrarily and 

hastily passed the impugned order of discharge vide his 

order dated 24.1.1995. The Respondent No. 4 passed the 

said Order on the basis of Applicant' s conviction in the 

Special Case No. 8 of 1986 in exercise of the powers 

conferred under Section 14(1) of the Railway Servant 

( Discipline and Appeal. ) Rule, 1968. 

A copy of the said letter of romcval from 

service is annexed herewoth and is marked 

as Annexure 

That the Applicant states that soon after 

the disposal of the Criminal Appeal as aforesaid and his 

acquittal, he made a prayer before the Respondent N01  4 

dated 24.2.1999 for his reinstatneflt and for review of 

the impugned order dated 24.1.1995 as well. 

A copy of the said representation dated 

24.2.1999 is annexed herewith and is marked 

as Annexure1. 

That the Applicant states that due to the 

arbitrary and illegal action of the Respondents he had 

to loose his only source of earning livelihoGd. The 

Respondents dealt with the matter in such a casual and 

irresponsible manner and did not bother to dispose of 

his representation even after several months of the 

- 	co nt d... p  8. 



disposal of the criminal appeal and acquittal of the 

Applicant. The Applicant then filed another represerita.. 

tion before the Respondent No. 4 dated 22.8.1999 to 

review the impugned order of dismissal from service in 

view of the Jucigement passed in the criminal Appeal No. 

5 of 1991. 

A copy of the said letter dated 22.8.1999 is 

annexed herewith and is marked as Anneire-8. 

That the Applicant states that the order of 

his removal was a cryptic one and illegal which led the 

Applicant along with the members of his fanily to starve 

and face indescribDle jardships. The Applicant further 

stated that the inaction of the respondents in reinstating 

him after his acquittal, arbitrary, discriminatory and 

malafide. The Applicant vide his representation dated 

5.9.1999 and 3.12.1999 macic further request to the Resp.. 

ondent No. 2, the General Manager, N.F. Railway, Maligaofl 

to re.4nstate him revokãrig the earlier order of removal 

in light of the acquittal order passed by the Hon'ble 

High Court but to no avail. 

Copies of the said letter dated 5.9.99 and 

3 • 12 • 1999 are annexed herewith and are marked 

as Anne1res 9and_10 respectively. 

That the Applicant thereafter having no other 

alternative again approached the Respondents vide his 

	

A]. a 
	 contd... p 9. 
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letter dated 1.7.2000 to dispose of h& appeal for reins 

tatement which was lying before them for disposal since 

last one and half year, but the Respondents did not pay any $ 

heed to the successive requests of the Applicant and has 

led him to lead a life of extreme distress. 

A copy of the representation dated 1.7.2000 is 

anne,d herewith and marked as Artnexure 11. 

5. 	Grounds for reliefs with 1 egalprovisions : 

() 	For that the impugned order of removal was 

passed most mechanically without application of mind. 

While making imposing such a major penalty like removal 

from service the Respondents ought to have taken into 

account the fact that the matter was pending before the 

Hon'ble High Court for disposal and then the impugned order 

of removal being illegal and arbitrary liable to be set 

aside and quashed. 

F-ur-ther that the impugned order of removal 

was passed in a haste and was passed without jurisdiction. 

Rule 14 of the Railway Servants ( Discipline and Appeal ) 

Rules, 1968 under whkch the impugned order of removal 

was made itself contemplates that imposition of penalty 

on the basis of the conviction in a criminal case is not 

to be automatic but should be exanined on the merit of 

the case. It also provides that while making an order 

under this Rule, the authority must keep j in mind that 

M 	 cortc1... 
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the penalty imposed should not be grossly excessive or 

out of proportion to the offence committed or not warranted 

by the facts and circumstances of the case. Hence, in this 

instant case the respondents passed the order of roval 

completely on extraneus grounds which was not warranted 

by the circumstances of the case and hence is completely 

malafide and baseless and as sd.ch is liable to be set 

aside and quashed. 

For that the very basis Of the order of removal 

from service being nonexistent after the order of acqui 

ttal by the Hone ble High Court in Criminal Appeal No • 5 

of 1991, the impugned order of renoval is not sustainable 

in the eye of law• and is liable to be set aside and quashed. 

For that the Rule 25 of. the Railway Servants 

( Discipline and appeal ) Rule, 1968 which lays down the 

Rule regarding Review and Revision of such crder of discharge 

provides that the .power of Review or Revision should be 

exercised by the authorities within six months from the 

date of order. Hence in the case in hatd the Reepondents 

should have revoked the earlier order of renoval from 

service instantly after the order of acquittal of the 

pplicant by this Honble Court in exercise of powers 

conferred under the said Rule. Keeping the ?pplicant' S 

Appeal for revoation penalty for such a long period is 

a clear abuse of official power and authority by the 

Respondents and hence is liable to be set aside and 

quashed. 

cofltd... p  11. 
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(v) 	For that the respondents acted beyond 

jurisdiction while passing the disproportionate and such 

harsh consideration the facts and circumstances of the 

case and the legal aspect involved in it which resulted 

in loss of only means of earning of the Applicant. Hence, 

the impugned order of dismissal is illegal, unconstitutional 

and is bad in law and hence is lile to be set aside and 

quashed. 

Details of the rnedies exhausted : 

That the applicant states that he has no other 

alternative and other efficacious rnedy than to file the 

application. The Applicant filed several representation 

through proper channel for review and revocation of the 

impugned order of renoval after his acquittal in the 

criminal Appeal No. 5 of 1991. The Applicabt vide his letters 

dated 22.8.1999, 5.9.1999, 3.12.99, 1.7.2000 ( Annexuces - 

8, 9, 10 and 11 ) respectively made successive request 

to the respoddents for revocation of the impugned order of 

rnova1 as well as for his reinstatnent but to no avail. 

Matter pending with any other Court : 

The applicant states that he made his best 

effort to get justice from the respondents and made several 

rep resent ations but respondents did nothing to dispose of 

his prayer and hence finding no other a]. terriative the 

contcl.... 
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Applicant approached the Hon ble High Court by way of Writ 

Petition being numbered Writ Petition (C) No. 5054 of 2000 

as the Tribunal was not sitting during that tne. However, 

as the Fbn'ble Tribunal started sitting in the meantIfle, 

the Applicant had withdrawn the petition from the Hon'ble 

High Court. 

8. 	Relief Sought $ 

In view of the facts and circumstances stated 

in paragraph 4 above, the Applicant prays for the following 

reliefs ; 

Declaration that the impugned order of rnoval 

from service dated 24.1.95 is illegal, uncofls 

titutional and violative of the statutory pro-

visions laid down in the Railway Service (Disci-

pline and Appeal) Rule, 1968 and therefore, void 

and inoperative in law. 

Direction to the respondents to reinstate the 

applicant in service with full service biefits. 

(o) Direction to the Respondents to give the applicant 

his due seniority and promotion. 

Direct the respondents to pay the applicant his 

back wages etc. 

Any other relief or reliefs to which the Applicant 

is entitled to as the Han'ble Tribunal may dean 

fit and proper. 

M e 
contd.... 



13. 

9. 	Interim order  pr2Z2d, : 

Pending disposal of this application an 

observation be made that pendency of this appli-

cation shall not he a bar for the respondents to 

reinstate the applicant tin service. The Applicant 

also prays that the instant application be disposed 

of expeditiously. 

	

10. 	Particulars of I.P.O. : 

I.P.O. No. 	- 	2Ca 	O9/2— 

Date 	 .zc- 

Payable at 
	

Guwahati. 

	

11. 	List of eclosures :.. 

As stated in the index. 
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VERIFIC A TION 

I, Shri Narayan Chancira Saha, Son of Late 

Narendra Kumar Saha, aged about 55 years , resident of 

Tarapur, p .0 • Tarapur, Silchar in the district of Cachar. 

Assan, do hereby verify the statnents made in paragraphs 

f— 9 are true to my knowledge and 

those made in paragraphs 	 are true to 

my information derived from records amd I have not suppre-

ssed any material fact. 

And I sign this verification on this gk  day 

of Septnber, 2000 at Guwahati. 

da4-u41 (L4 , 

SIGNATURE 
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r IN ThE •GUH/TI HIGH COURT  
(THE HIGH CC•JJRT OF ASSAM: NpGttLTh: €GH;'LAYA: .NN.TPUR: 	• 1 
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TRIrURI\. MI7ORJ\M AND PRUNC14A1 P1ADEH) 	' 

• Criminal Appeal No./91. 

• r' 	., 	
.).; IT 

Sri Narayai Cndra Saha, ' 
Son of tate Narendra KunarSoha, 

• 	• 	F: Re1dent of Tarapur, 

- 	P.O. - TJrapur,S1lchar5 
/ 	

in the District of Cochar,Assam. ..'. APTELLANT4 : 
I 	 •  

- Versus 

' The State of.Assjm 	 :.. RESPONDENT. 

.•,(. 	 * 	 t: 	. 	' 
PRESENT 

I 	
.• 	 S I 	• 	 S 	

I 

THE HON'BLE MR JUSTICE A.K. PAfflAIK : 
For the Appellant 	Mr. C.R. Dey, 

• 	 Mr.5 J.M. Choudhury, 

Mr. B.M. Choudhury, 

• 	 Mr. D. Talukdar, 

Mr. P. (ataki, Advocates. 

' 	 For the Respondent: Mr b. 'Das, • 
Special P.P.,C.B.I. 	• 

Dte.of Judgemerit : 16.2.1999. 

JUDMENT AND ORDER 	 : 

This is an api,eal against the juclgement 

dated 11.12.90 passed by the learfled Special Judge, 

ssarn, Chat1in Special Case No.8f8 chvitin 

and sentncing the appellant to undergo rigorous 
• 1 	 •• 	• 	 - 	• 

imprisonment for three years arid to pay a fine oi 
4 	 . 	 • 

.5 	 . 5 	 . 	• 	 •, 

* 	

,• 	 S. 3 	5. 	• 	

S 

41 



1/0  

- 	 -2- 

* 

f. 20 , 000/_ and in d 	tefau' to a further period of 

rigorous imnrisonmenf for thred ronths under Sectjon(2 

read with Section 9 (1)(e) of the nrevention of 

Corruption Act.1947. 

2. 	The facs.hrief'ly are that a first information 
report was lodged by the ur)erintendent of Police, 

?E/C3I,Ji1char on 2 7.2.Qc, allegjg that the apellnnt 

who was a Goods Clerk, N..R1y, SfIchar was in possession 

of pecuniary resources of property disproportionate to 

his known Sources of income and therefore was guilty of 

offence under Section (2) read with Section 5(1) (e) 

of the Prevention of Corruption Act, 1 947.pursuan .p.  to the 

said first information report,investlgatjon was made by  

the C..T. and a charge sheet was filed before the 

Special Judge, ssem,uwahati.bn 20.1.97 the followi 

charge was framed against the appellant by the learned 
Special Judge,Assnm,Cuwabatl. 

That you rarayan Chandra 5aha while 
being posted and functioninq as Goods Clerk 

in N.F. Rlr at Lumdin, IThdnrpur and 3ilchar 

during 1.1.2 to 2.2.85(Check er1od) and 
being a public Servant in the said capacity 
acquired and in- Possessj 	of you/or on your 
behalf disproportjoe assets valued 
RS.1 9 02,894.R4 for which. you cannot satisfacto 
riiv acc -ount and there by committed offence 
punishable under section 5(2) read with Section 
(1)(e) of the nreven4- jon of Corruption 

• 	Ict(ctI1 of 1947) nnd within the cognizance 
of this Court." 

Cotd 0 • . 5 
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The appellant denied the charge and the trial 

proceed*dd.After recording the iDrosecutlon and the 

defence evidence the learned Seci,al Judge, Ass?m, 

Guwahati held in •the impugned iTudgement that the 

ppellant had assets amounting to .34 1 978f- on 

1.1f82 and .1,13 9 008/- during the period from 

1.1.82 to.31.1.5 and that the assets of the 

appellant were disproprtjonate to his known, sources 

• of lncorne.The learned Special Juage held the appellant 

guilty of the offence of PoSsessing assets disporo- 

• portionate to his known sources of income and convict-

ed him under section 5(2) read with section (i) (e) 

of the prevention ofCorrut1on Act,1947 and sentenced 

him to rigorous impr1nment and fine as indicited 

above. 

3. 
 

At the hearing, Mr. C.R. lJey and r4r. J.M.-

Choudhury learned counsel for the appellant, submitted 

thatthe assets found disprôlDortjonate to the known 

sources of income of the appellant as per the charge 	LI 
sheet ircluded the cost of buiiding valued at.2,o3,213/ 

but the appellant led eviderce in the tr1l tosh* 

that the valuation of the building was only .i,O9,395/- • 

nd that the saici evidence iea bythe appellant 

through D.w.2 in Ext.A'was icceptec1 by the letrnea 	
• Special Judge, Assam,Guwahatj in thimpuned Judgement. 

Hence, th.0 difference between the valuation of .2,03,213/_ 1 
made by the prosecution and of .1,09,39- as given 

by the 'defence and accepted by the learned Special 

Judge, p.ssam,Guwahatj which works out to .93,818/ 	 i1 



- 

has to be deducted from the figure of 

II 
.,.J 	- 

for the purrose of d1ndj 	out the assets in nossession 

of the appellant disproportioe to his known sources 

of income.So, deducted, the amount is reduced to 

.9076.84 which is less than 10% of the total Income 

ofthe appellant of R.1,03,L9L4.57 during the check 

period from 1.1.82 to 28.2.8. AccordinR to the 

learned counsel for the aT)-,)ellnnt an amount of surplus 

assets is only .9076.90 which was less than the 1O 
- 

of the total Income of the appellant during the check 

-. knownsources of inc2me of the 

fore the appellant cannot be held.gujlty of the 

offence under Section 5(2) read with Sectjon5(1) 'e) 

of the prevention of Corruption Act, 1947.In support 

of this submission learned counsel for the apnellant 0 

relied on the decision of the Supreme Court In 
Krishnanand -V- The State of Mndhya Prdesh(1977) 

1 SCC 816 and on the decision of the Orissa High Court 	" 

In Hemantn Kumar Mohanty, 1973 (1,SLR 1121). 	S  

H 4. 	Mr. D. Das, learned counsel for the 

Respondent, on the other hand, submitted that even 

after taking the lower valuation of . 1 ,09,395/_ as 

made by D.W.2 In Ext.1a and as accepted by the learned 

• Special Judge, AsspmvOuwPhati surplus assets of R. 1 9076.84 
Is found to he in possessljn of the apnellant. 

JJ 

•i h. 	 Contd ... 
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5. 	The case of Krjshnanand -Vs- The state 

of MadPya Pradesh(Supra) Was a case under Section 
.5(3) of the prevention of Corruption  Act, 1947 nrior 
to its anendrnent by Act 40 of 1964,py the said 
Section 5(3) of the prevention of Corruitjon Act.1947 

the Court was to draw presumption of the offence of 
Criminal Tnisconduct against the accused in discharge 

of his duty if the accused is in possession of pecuniary 

resources or property for which he c'nnot satisfactorily 

account'.The Supreme Court held that since the value 
of the assets possessed by the apneilant in excess 

of the Surplus income Obailable to him was less 

• than ten per cent of the total income of the 

ppe11ant during the check per1oc, It would not be 

right to hold that the assets foufld in the possession 

of the appellant weredispronor 'tionate to his 

Sources of income so as to justify the raising of 

• the presumption under Sub-section 3 of Section 5 
of the Act. 

6. 	In Hernenta Kumar Mohanty -Vs... Stoteof 
0risa(Supra) the accused was charged for the offence 

under Clause(e) of Sectjo 5(1) of the Prevention 
of CorruT)tion Act,1g47 as in the present case and 

the Orissa High Court held; 

To sustain a charge under Clause(e) 

of Section 5(1) of the Act the prosecution 
has to show that (1) the apneJJnt is/ was  
a public servant, (ii) he himself or on his 
behalf Some one else(j,jj) is possessed or 

has, at any time auring the tenure of his 

been in possession of(iv) oecuniary c. 

Contd ... 6 

U 	 - 

Lzr" 
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resources disproportionate to his knOWn 

S;urceS of income fdr, which he COuld not 

satisfictorily ccount.The legislature has. 

not chosen to indicate what pro'tion of 

the income would 'be considered disropor- 

• tionate and the Court:mav take a liberal 

• view of the exess of the assets over the 

receipts of the known sources of income. 

It has been held that 'Known source$ of income' 

means 'known sources of income to the 

'prosecution after a through inveSti?,DtiOfl'' 

and the onus of satisfactorily accouwt.ng 

for it is not as 'heavy an onus as is on the 

prosecution to prove its case beyond fall 

possibility of douht.ThiS accounting for by • .• 

the accused'has to be liberal construed in 

favour of the accused and he will not be • 

ealled upon to prove to the pie any assets 

to be found dispropotion3te to his known 

sources of incom?s.it is In this light that 

':1 t'ould now proceed to assess the evidence' 

in the case.No doubt, there are severci items, 

• but it j3  not necesS:rrv  to discuss all bf 

them, particularly the minor ones," 

it is thus clear from the afoesaicj decision of the 

Orissa TiRh Court that the legislature has not chosen 

to indicate what proportion of the pecuniary resources 

or property found to be in possession of a person 

can 'be said to be disproportionate to his known sources 

of income and that the nrovision in section 5(i(e) 

of the P.ct has to be iiierally construed in f2vour 

6±' +he aéôused public servant and that the public 

servant cannot be asked to account for assets found 

to be in his possession with arithmetic precision 

or pie to pie. 

Contc1( 	 - 

F' ZY 4j - 
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7. 	
In the instant case the charge 33inst 

the appellant was that during the neriod from 1.1.82 
to 28.2.8 

he was in possession of dispr.jrtjonte 
assets valued at . 1 902f8948/4 for which he could not 

SOtisfactorily account. The assets in ossesj 

of the appellant Included 0 house belongjrg to his 
Wife VaIue at .29fl3,2-ij_ but the learned Speclai 

Judge, Assam,Guwahati in the impugned Judzement 
 

reiected the Said valuation made by the Prosecution 

nd Instead accepted the valuation of Sri J.C. Karmaknr, 

Assistant Engjnee, Assam Government (-2) in Ext.A 
at .1,090959 	Thus an amount of 
2131

9090) has to be deducted from the dispro 
tionete assets valued at 

. 1 102 ,894.84,_ and S 

deducted, the surplus ssets in possession of the 
• 	

!apellant's amount to O1v .9076.4 which is less 
	I than the 10% of the total Income of 

• 
039484.97 

of the appejjat durinR the check period from_1.1.82 
	4 • 	 to 23.2.85. The aforesaid surplus aSses of 

cannot, in my considered 
Opiflj, he held to be dj 	( 

proportionate to the know sources of Income 
of the 

appellant Within the meaning of the Section 9(1)(e) 

	

• 	
of the reventjon of Corruption act, 1947.The Arpellint 

Is entttled to acquittal on this short groufld and 

I
l it Is not necegar, for me to deal with other 
contentions raised by the appellant, 

In the result, the Impugned judcement and 

conviction and sentence so passed by the learned 

Special Judge,Assflmfluwati are set aslde.The apeaI 

is allowed rnl the npeIIant Is acquitted of the 
charge. 

Sd,'- A.I<.,Patrajk 
Judge. 

a 

	

• 	 /- 	

- 

I 
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p 	h 	 N. F, RJtWLAY. 	 rM. 
- 	

(R11 NO 	.. p 	 - 	 F 	4- 	

-, 

	

. . 	 TND,eD FORM OF ODFR OF FEVTION OF ' SJ 1 ENSI RD- RTiI, 	 R.jD &.A) 

I 	 , 	/No,C/COfl/LG/ 1sC(i3_G'j_sCL) 

Name of th' 	
/ 	 • •- 

- 	 - 

	

•1 	
" )1: 	

' 	 . 

( Name  tarel dsjc,n 	 F 	 .Jdr suspension riadé/,as 	: 
tIeen.d to 	 by 	DCS/LNG 	or '2J/86, 'I 

/11! 
NON thr 	the urders3.gnra 	)' uthority3 'hich' rnate 	/ 

is deemed to ha" rdo tha ,  order of sus -,ion of 	y otLer athriy F o which tha' authority,s subordinate) ~Ln exercj 4f. ., Clepo'ver 

	

cor&erad by clause (C) of'&b-rule() o &l 	fOf 'the RS&A) 
s l968,hereby revokej t*ajA rd.r of uspejcn with 	di t 4a to ef f 0c 

 

4,. 	 . 	 . 	 ,•.• 	 .., 

	

Sr 'pT CFI 	 - - • 	
••.;. 	 . 	

esigntiy, 
 ho .. making this ordez'.'' 	..- •. 	'. .' 

$aQD/ to 	 ' 
4 , 	 • 	

.. 	 ' . 4 	 . 	 . 	 . 
) 	,- Naravaj Chandr'a Saha,GC/CL 	. SS/SCL,  

- 	 - - 
4 - - - . -. - -. - - - 4 4_ • 	

'.4 1' 	q for information, . 4 	
/ EVCadre of 	ii(p /LMG' of'fje 	- 	-, 2) 1/ 	 €w 	 rn:acr 

- 	flOC d 	sry 4ction. 	. 	. 	•. 
2) 33/CL for iflformatjoMe is hcreby advIsed .that 4áhr5. 

	

Saha,GC/SCL shoi1d noe utilised °r. 4,ealing publlc.Fje 	--' should-be utilised for preparing - rt'trns and other jobst 
 ij'I 	 LZ. JjJj 	ftULj-4 	

' 
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) k"A'i Ug. OtL1 

_ IILI1 
As ,ar d1ocutjsiu with Sr.DC/tZiG at EC on 3-8- 1 91 

on the looui problena, r.DC/i1G paeeed the folloiflg 

ordert:- 

1. T ta1'f to be utilised in Aeveryution w.rkø in cace 
of enorioflCY to tivoid tinY hitch or public eomplainto 

29 In cur.o Of LLny energeuOY,tff ctin be uoksd for fto 

etra auty an JA VJ MUUtA4S the daily w•3DkD when 
.reUof,ic uot avgitlo,ble. 

Clirt N.C.tI1IU (C/CCL can be uttliced for all sanzner. 

claiworka e%cept 	ki handling. 

4, Meul breuk at ituiVuttOU Office tnuy madi for one Hour 

and workiUj lioure for public in i(etsorvzittofl Counter 
will bo for seven (7) ilourB ouly. 

b e 	tra ine Pan to be pro!tded in Booking )ff ice for 

warklud f4cilitipi to be &rran,ed by EF/,CL ae per 
dv1oe from 	JC/L.LG at C . ; direct reference to 

be niade from Ez,  to EF/CCt in thie re.ect. 

6, Uz1ifr!a( c) - for tha Lady N/iOzi "eur6 will be supplied 
from Office ..,tor,/unidiUg. 

/ 
P. 

CoDY to CTI/CLfOt caaiplteflOe 

Copy 	G/CL for •c,nplteflCO. 	 • 

Copy to bP/..CI •. lisi ierbY .r',isited to ploW 1 rrgft 
na YoU for boøkiUS Office as desired by 

•r.DCC/IG at 	La tumedtutelY. 

CopY to 	 for 3ftice r*jcr'd. 

• 	 ,,. 
tUpdt. 

0 

• 1 

ii 	•'i 

11 

--.- 



If 
Offioo of the 

No.C/C,n/LVMt8d/89'" 	
•' Hanager(C)
Lumd l.fl. 

Dtod 28..12-94. 

SWY.4 CAtbE NOTICE FOR IMPOS1?G OF TUE 
pENALTY OF R1)4OVAL FROM SLIVICZ UNLE? 

RULE 14(1) OF DISCIPLINE AND ApPEALY 

RULES 

To 
Shri NarajWl Ckiandia Sah, 
Jr. 

Through 

	

. 	, . 	to LapoSe upon you • 

4 

tO penaltY of rej%.yal fru service under hule 14(1) 
.f Rail.iftY serv4ata( DiscipUfl 

and Appeal.) Ru1e$..19 
f,).tsiing your 00niction •rders datO 11-12O. 

paflSO& 

by the Berlbl.O Special. 
Jge,Assii,1GUWtt agaifl5t 

the cn5O N.. RC/2$5/SW regl.SterOtt by SpI/C 	jlchnr. 

. 	. 
You are, 	ref.re, directed to make •  represefl 	. 

r"i' ,•' tati 	StSSi°' 
U any 0.tnst the proposed not i:ori 

Yjr . 1 iSS D tS rer.ch the undOr3ifled ,ithth 7 do.yS •f the 

1 	 receipt of this Sb*v Cøu.sO N.ticO. 

'L. 	 . 

	

- 	 . 	

0 

 

Lm-dingj. . 

Copy t.: 1) 	rj4(p)/T1ng. 
4 

 U. 	
2) 	rea 	nager/4P' 	

•0 

uested 
3) SS/SCL.Re is req 	t. erSGfla1i7 

hat4-.er 	above Stow Cause NotiCO te 
.btaiflY'C 

this .Ui.cO far record. 
.s 	

s 	 Sr.Divl.C1tM0 ' 

kL 

ilk,.  

I 
1 	 i 	1 	

4 

• 	
' 	

. 	 - 	

•0 

1 ;.'• 	' 	. 	. 	
..). 	- 	. 	. 	

S 

	

p....' 	

' 	
,:• 	 . 	

.-.,.. 	 . . i •,  

:• 	 . 	 . • 	. 

' 
5. 	

0 

4 

4' 	 . -... . 

.5., 	
. 

5 00 3  

0* 	 / 

4 	4 

TO  

4. 
I 

I 	 '4 	

H? 



• 	 ______ 

- 

• Th 

The Zenior X.,iion' 	rnmcrctn1 Plno,r, 

Lumdiug, Aaean. 

Crv £"•'C sd crL) 
1ef : 	Your Mo Ho •  

- 	28.12.914. 

ub 	Show czu'e notice for iinpontng of the pønnity of 

rcnOvnl from n'tvice under Rule 11 (1) of tticipljrie 

nd App el Rule 1968. 

WIth rotcrince to the ntOvo I hnvo the ?w,nour to 

ntrtto that •IinAt the order of onvictton snd non teflø 

passed by 5petnj Judge, Asgam Gnuhntj in'SpecLetlCase N0, 

8/86 dntid 11.12.900  I  prntorrv,d an 	rfors tFe ll'b1 

(''uhntj IU.gh Court Which ws rprinterod nnd numbernd a 

('ii • Api.1 N, 	•i n t 	1')i1 , 

4 	 • 	 Tb. Uofl'hIe Uauhstt 111%)! (ht n&ttød the appeel. 	• 

and allowed me to anttnu& on bnil on furnihLng a t,rsd of 

Rn. 10 9 000/.. and one surety of the like amount to the 

aettinfeetton of the learned Special, Jude, Aseam 0,uhati 

• 	end ocordtnly the underM.gned furntnhed the bond and the 
1 ' 

lenrned justice Shri S.flom Choidhur7 by his ordnr dated 

1.1.91 mnde the interim ordnr Inn1ed 05 11,1.91 sh1titv4y 

htn ordør dvttj 1,1.91. • 	 : 	 • 

That it in reliably lo1rnt that the eppeel in 1ietd 

i' h a rt ug * iiii t *1 11 b h mi ni 	n ,n ii U; rs t e cv cry 

chnncn of ncq;si ttnl in the npperil. 



_ 	
-- 

I 

$ 	
S. 

That atnee the mattrjn stibjudlce and pendtiip before' 

Ifr fl ' 	a III s', 	( sirE r.r lb N 	I M iii 5 y ss i's, I t ,. 	L.d L110 L 

the propoeed action may be kvpt in Obyyencp till the dlepoanl 

of the npp.i1, otharwtn, your p'tttionr will ,iuffer irr'p'rnb1. 

lona. 	 - 	 S 

• It Is therefOre prnyed that your honour *uld be kind 

enough hot to take any action for the time being in view of 

the pendency of nppcøl noinet the judgment and order of 

conviction t'n4 neritence. 

A64 for thin net of Iiindnrna tha 

pni.I t-inii.r siholi I nv.'r prmy. 

Toura fatthfu3.iy, 

F.ncloI!ure - 

1. Xerox copy of order 
• 	, 	 dt. 11.1.91 & 31.1.91. 

nnred by lb,n'blp High- 
Qurt in Cr1.App 4 nl3/9l.. 

S 	l.DTM(P) Lumdl.ng. 

. Apaa Man,i per/I%aiIaTI$ r 
for tntnniattnfl. 

QII  

t,tC 

•- 



J 	21fLL 

Ht,ttC( X i2potflg of pOrtritP dp& 

with the rviCOa c ft flri1 	crvwt 
H 	 !ttfler ru3.w 14(1)f Dt5ctpltrtQ 	ApCft 

4 

44 $!tr i. Nr,  n7af CtfldL 3 	• Gø4n C tk 

H : /$i.Lcknr a b.n crtiviCtd vida rdGr$ dLtS& •.  

PMt3V4 by bte i&bI.6 3ec tat .Tu4c*,*$*, Gtttt 

tth*t eie fee. i/2WW £egitM br P/GiiJ:1 ••. 

£LW 	it to ertstcSrd tk&ct tha o.M*t 

t.lo &A trt Nstrn7n't t. 	,3tfiiCe7 Qu4t CIPrW 

iLci 	whick ?u4 1.od 	ri1s o ,nv ict iU te a * ca 

. zcnd'r hLS ft&zther z'sterit.iit Ut Ua pb.Lta mt.o\ 

tindesixonblee 

T½ in  oxerCLS  Of  tM paVQr$ 

forred by Rub MU) f the 1rtt1oy  ervartt( 

Disc ipitlo arid pptI) 	g198,h' &ieraifltd
the said Shri NarayoSt (. 

sa,Jr.1k'53 CtorW413CkAX Srsi sorvtoe'lditk 
imad inte  otoct. 

herityt • 	
: 

I 	
tttOSk*  

• 	 ____ 
rt 	£iG.ju. 	 5p 

j 	 . 

ia. CjC.WLWMi a/g(IC 	C.). 	G& 

C*py t*: £flM(P)/LMt for iriforir.ttfl ftfld flUG5S'.' 

itt(flt pLoaSe. :1 
for tnoratiJit. This 

ia 	r.rer*ce to 412 ittr 
dFttcd )/4/94 tfl 3Q44. 

S4611thrx for 	iatifle tø VUL pLGa$8 
sorve the abeve Iettq to Zhrl rr3 , ft$4A C. 

	

L,Jr.Go(Xt CirW-C 	ni te ri$t eMW 

lac iLLl rtt be atl.ow*d t o mork fr om 
ttl(J dnts v4 rCC'tpt of this lt t tor. 

trsa !4wagcr/WA for ii* AUfl plOa59. 

for is  ia 

	

to ht 1c,tte 	o,iVP 
• 	

• 	 dite4 3O1i.11.40,  
S Nrapaa Ck.Mi,Jr.  

9~A  
3Jt Jy 	 . 

Ce 
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To 

The 	Divisio.1 Rly Manager(cocnercja), 
NJ' .Railway, 

P.O. Lumding 1  

Sub: Prayer for iplementátjon of the HO'ble 
Gauhati High court e Judgment and Order 

dated 16/2/99 passed in Criminal Appeal 
5of1g91, 

Respected Sir, 

I would like to draw your kind attention to 
the fact that the Superintendent of Polic,8pflZ,$j1car 

• lcdd an P.I.R. on 27.2.85 to theCJ.I. againt: as 
r•lating to my disproportionate ast 	After i;ving ben 
received the said P.Z.R from the Superintendent of PoUc, 
SPZ/tBX,Silehar,th* c.a1x, filed a case bearing Cu. No. 
RC/2..85/sCL dated 27.2.65 against as before the lsarnscl 
Special Judge,Assa,Quwaj on 20.1.87. Thsreafter,I 
have been suspended from the service by the St€tbn 
Superintendent,N.p.Rly,siichar vide his Order N6.E/J/86 
dated 23.8.86 as per DRM(C)/LMG'3 W No.C/Cofl/L1iQ,4jjsc 
(CS.sGC-SCL)d&tCd 22.886, Subaeuent1y,I have been 
allod again to join in my duty by the Station 

SuPerintendent,N.F.R]y,sjlchar vide his letter No.Z/1/$9 
dated 29.9.89 pursuant to DRI4(C)U40'S X 	CICOnAXGI 
MISC/S//sCL dated 26.9.89. Accordingly I had joined 
In 	y  duty and was continuing as such. 

Later on the learned Special dge,insam, 
Guwahati vide his order dated 11/12/90 passed in Special 
Case No.8/86 convicted me under section 5(2) reed with 

Section 5(1)(e) of the Prevention of Corruption Act,'1947. 

Aggrieved against the aforesaid Order dated 11/12/90 of 
the learned Special Judge,sam,Guwhtj, I filed an 

4 	 ai'.a1 bearing Criminal Appeal No.5/91 before the ffon'be 

Gauhati High Court praying for bail and for apprepriate 

adjudicat oi'. The Hon'ble Gauhati High Court was pleased 
4' 

cont.. 2 



cant.... 2 

to grant me bail rid. its Order dated 11/1/91. During 

the psn6ency of my aforesaid Criminal Appeal No.5/1, 
sudduitly •I have been rs*oved from the service by the 
Stition Sup.rintuid.nt.N.P.R1y.SilcbsX wide his Order 

•9OJ/1/95 d.tad 21.1.95 as per $r.Dt/UIG'S letter 
No.c/ton/,iU.c/89 (S..Jr,QC-SC1) dttSd 24/1/95 and 
since than I was out of aploymant. 

Hwe*r,the Ron'bl. Osuhati High Court was 
pleu.d to pus a final Judent and Order dated 16/2/ft 

in Criminal Appeal No.5/91 against the Order dated 

11/12/9e of the learned special alndgs,A18,Guw5hati 
in which X have been aeqaittsd of the charge and allowsi 

my aforesaid Criminal Appeal No.511.( A P)Dtocopy of 
the Judgesnt and Order dated 16/2/9 of the Ho&b3.S 
Gauhati fljgh Court is enclosod herewith for your ready 

refereace). 

In viw of abc,,I wold request you,X may 
please be allowed to join in my duty in terms of the 

Jud*nt and. Order dated 16/2/9 of the l4on'bls Gauhati 

Ugb Court passed in Criminal Apeal No.5/91 with all 

eons.quuitial benefits. 

Your necessary action in this respect is 

highly solicited* 

for this act of your kindness#1 shall 

remain over grateful. 

/ 	 Yours faithfully, 

Jt-c VL4 / 
Date: 	Goods Clerk, N,P .1tailw*y,*ilear4 

bove. 

1 

10. 
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Regd.wjth 
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To  
The Disciplinary Authority, 
Senior Divisional Conmrcja1 Manager, 
N.F.Rajlway, Lumding,gg 

Dated,.lchpr t  h92ZI ugust,99 

In the matter of reminder submitted 
by Sri Narayen Qandra Saha,Jr.G/c, 

S11char  resident of Tarapur,p, - 

Tarapur, si lch8z%4,mst.catharAs$am 
to revirn, the Order dated 24.1.95 

by r.vokthg the eaia in view of the 

Judgefl*fltpQs.ed by theHon!b] Righ 1 ,, 

Court on 16.2.99 in Criminal 1%ppeal 

No.5/91.. 

lst.Razpectfullythrnth g.. 
• 	 .. 

That Sir, one false and.illegal Special Case 

against the, in the Court of the learned 

Special JUdgi,Gu 	withótany cause or reason 4 th . •t ,  1 	4' 	 - 	 . 	 •• 	. 	 . 	 - 	 •. 

ulterior i,ttv. behind it. But during the period of trial 
SUddOfllYt1)1sciplinay At4hority Placed me under ,  
suspension -through the Station SuPerintondent,N.p.R1y 
Silchar4 vida his letter dated 2348.86 though there was 

no legal force in the matter and hence the Authority wag 

	

... 	 . 

'pleaedto revoke the suspension Order and allovied 'no to 

k 'in my duties. Accordingly I continued to my work upto 
26 . 1 .95 IWIWVIM I did not get my previous claim due from 

•,QU W 	.9.S9• 

That Sir,&en I was on GOvt.duty suddenly I 

received again one Show Cause Notice on 1.1.95 on the 'saz 
saim ground vide No.C/ 	LMJMI sc/89 (NCB..JRGC..$ 

) 

I 	dated 28.12094 (Copy enclosed) without any reason as 

"I 	• 	

cofltd.p/2. 

'I 
1- 

/ 
0 

-_ 
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H 

the Special CseNo.8/86 was disposed of on long ao 

(Copy enclosed) and at that time I was on ball as per 

Order dated 11.191 of the Hon'ble High Court in Czrtai 

Appeal No.5 of 1991 (Copy inclos.d).it ignoring the 

Order of the Hon'ble High Court the Authority r*wd me 

from my servic, illegally vid. letter 	/CofLM/Msc/39 

(Ne.3RGcscJ.) dated 24.1,95 (Copy enclosd)thiCh may be 	H 

H. treated as diShonour to the Hcn'je High Court.J4or.ovar the 

then learned Disciplinary Authority already revoked the 

suspension Order in respect of Dpartmenta] Pro.ding 

(Copy Snclosed).Acoordingly the said rmov,l Ord*r in 

respect of Departmental Proceeding again and ag4n Is wrong, 

Iflegal end not tenable in law in vIew of the same 

procOdings repeatedly startid one aftar another on .th&..same 

gxd against the imam p.rson. 	he said illegal 

proceeding already c2as.d by the then learned 	ciplin ax 

Authority being found Without h*vig its imerit.The present 

i*ciplirs*ry, Authority may wait upto thI final decision 

fz,m the final authority because the lfaZ*d Specinl Judge 

is not the final authority ,  ose decision muld be madi 

fInal from the Hon 'bi. Hi9h C.urt.sà I honourably acquitted 

from the charges vide CriWinl Appeal No.5/91 of the Bon'ble 

• 	HQh Court (Copy enclossd)setting aside the decleton of the 

Judgement passed by the learned Special Judge,Guhj In  

Contd.p/3. 



-3'.. 

in special Case No.8/86. Therefore in no way I am liable 

for any of the offence and very illegally the penalty 

imposed on me without any Gause.X along with my family 

members are suffering too iath every now and then in these 

days of cri4is without any fault of mine and also passing 

our days so matimes through starvation from the year 1995, 

That Sir, on receipt of the final reiuit ftp m the 

I 
	

Hon'ble High Court I already placed my submission before 

your goodse f to revoke the revoval Order forthwith but 

no reply has yet been received from your end.Sc I once 

again placed my submission before your goodseif to review 

the matter by considering that " The Railway Servants 

(scipLtne of ppeai) Rules 1968 Is not at all applicable 

in this particular Case and Rule 14()iip6sed ipon me 

vry iliega1y without maintaining pzocedure assttid 

in the said Act.Nowif.your goodseif fails to do t* 

needful sypatheticaljy I have no other alternative 'to. 

getshelter from the Court of Law thugh I havens 

mans to proceed further to seek help according to law. 

In view of the above facts and circuastances 

I pray that your goodseif vould be kind enough to revoke 

. 5 

~r~ LtL 

,1 

the said *llegal ren,val Order under Rule (c)of the said 

Rules immediately. 

Contd.p/4.  

Li 
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Afld  for which act of 'kindness I shall remain 

•c' 	'ev.r, grateful. 	
I 

	

H 	jr 	 • 	

.. • 

1 	J 

	

• 	 : 	•°• t7 	. 	 faithfully, 

'1 	' 	' .1 	14:. I ck1ke2v2r L Ltt ~4 

(NA1tkYAN 	SARA  

17, 

?4L/4rj 
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n 	 E?rorii. Sri Narayafl Candr& S&aa 
i' 	.. 	 (bc 0  Goode Clerk) 	• 
( . 	 . 	 Sr.-. Durga Jararii, rapur 

' . 	Siiciar - 788003.Cacar Aan. 
H 
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	 ,The General Manager. 	 . Dated, /5 Sep 99, 
N P. Ral 1'Iay 

1' 	i4a11tofl. 	. 	 . 	. 

(Through proper chann1 to Station Supeririendent 1P Rly Silàhar) 

Hon'ble Sir, 

( 	
I have the honour to 6pbui t the following for your 

kin1 inforuition& ravourable eyuputhetic reintattnent please, 

That Sir, I was serving in NP Rly Silobar as goods 

clerk and was falsely implicated on a charge of having dispropor, 

tc 

	

	tionaite asset.. A case was filed on behalf of C.B.I. against me 

bearing no,F/ 2-85/CL dt,27,2.85 in the cour t of learned 

speolal 5udge,AsJani Guwahati. 

3ubequeittLy I 	 by the Station Supdt. 

P Rly Silohar vide his oidvr no.1/l/86 clt,23,8.86 as per DtM(C)/ 

IZ'IG'S XXR No .C/C on/1G i o (?C_(*)C -301,O cit. 22,8 0  860  But I was 

allowed again to joui ny nor ,itce by 3 atiori Supdt,IP Rly $ilhar 

vide h.te lettor no,./1/9 'Jt 99,89 In pursuanoe of O10) 

I4G'3 XXR NQ.C/con/ G,I:3C/14CJ/UCtOL dt. 	9,89.Acco'c1ingly I 

joined my dUty and I was continuing,  au suoh. 

Aci per or.1Ur dt.1,121 .0 fo the 1urluU 'p4so'tl 

3udge,Aozirn 	wenati,I wati conviotud In that oaa wldoht a . rtuvd 

me an4 watn, t thu order I fi led an apf)CUI r4aal Hn't bori the 

hofloUYftbiU Guuhatl 11113h Court pryn  for bail and for apprQpri 

343uaiotion. 
I 	 uring the pendenoy of my appeal,I was rnove d from 

nrvloi by Utn,Lupdt. 1J)' itty Ilahr by, hit, ordur no./I/Ot cit 1  

per 3r,DcflI/Ifl()'S letter 

i SCL) dt,24,1,95. 

The Hon'ble Gaubati HI h Court wa pleazed 'to pass Ui 

L. 	final judgement &order dt.16.2,99 against the order, of the 

learned Judge ($pl),A un,GubIhati dt.11612.90 9  and acquitted me 

of the charges & al1oWel 1h2 apeal(Zerox copy of the judgne nt 

I of Hon'ble Qauhati HIih Court In attached herewIth for your reacY 

reference p1). 	 0 

Acoor4.Ui UIY, I app1i 	 h1 ;d for reinetatt 



- 

meitatiofl of the order & judgement of n'b1eGaUhat1 High 

Court to the Divisional Railway flanager (CozuimeroialY 	Railway 

iding A30am on 24.299. But after a prolonged delay of about 

aix (6) montho,DiVl.RIY 1Ianager (C),Luincling vide his. letter no. 

C/Con/I14/qIiSO/30(NlIJ) dt 0 2.8.99 (but regieterd on 

2/9/99) adviaed ute to addree my appeal for im reirwtatnent in 

my service to your honour. 

Therefore, TnOt b.nbbly I pray to your honour to oon8ide 

my o! of reinetatecientifl ltht of the 	 High  

Cäurt's juent and order and favour me wt th nea . esear y aotiofl 

t'1 this regard at an early date & oblize. 

I 	 Thnk1ng your honour in antioipattO!h' 

Yours fa ± thtully, 

H Inc 1.0:  

1,Zerox copy of the 3udnet 	(1aray/ Cb.widra Saba ) 
& or1 er of Hon 'ble Gauha ti 

'High Court. 
2,ZerOX copy of my application 	 1 

• 	dt.24.2.99. 
.Zerox copy of, the letter of 	 •. 

(C) Lumdin 

•• 	 I 



/ 	rot: ;ri :a:yu Cliauidra Ui*ba 
(X.Goodj Clerk 	CL) 

To 	 .ri Dura -rani, 1rapur 
The Gdnral !1qn'er. 	 Jllch4r-788003 Cachar As 

lw tj 	 . 
Malioafl. 	 Dated 

(Throuth proper abannel to triuD';rthtendent N 	iy iticr) 

iion'ble 31r, 

	

ief'rt:nre 1 T. 	to the ietterz of 3ri Karnà1 

Bhattac]iarjt,X.?. (i.jya .abha) dt.'T68.99; DiviJonal Rly* 

c anager(r) LumdAvig letter no.i/GC ()Loeae dt7.09.9; NP Rbr  
rfr 

p1oyee' Unthn Corveror letter o. J/G/CQ1Wi/!tg1 Court 

	

L 	ru'1rnt/c. 	 ipl1oation to Dlvi iyiazAager 

'(C ),LuaOuit, dt.2'4. 10 99 and oz 	avte, my application to 

Your honour dt.1,9.99 (iii zetox f.%opi ez are attac)ied for 

, 	* 
• your 	ul repeot1vely..hUt 	r no iittialou about the 

'4 
•• proree ct my reintatetneflt or finalization was received frOrn 

4 
• 	i • jnou D tt1d 1  

) 	 .• rI 	 .. 

Iam r tr4llyg e. t  toln worrec1 bout tna fate of 
L 

mine as iiicpite of the f8vourabl Judenent ieiivered by the 

	

LI. 	 . 	. 
hon'ble Ganb.ti Tjh Covr,, it Ia veay. to b; exploitedother" 

wbe 01  hy it could take 1Xfl •thE kftdr lIi'f jnjtj1 application 

	

4 1. 	.. 

/in thir regard to be infomed Ao apply to your lnour. 

	

,.•A: 	 .. 	 .': 

1J. I. 	\ / 
	

•.. 	I, theT,fOr 	ài; tujmbly reui5 t your inour 

I.- • 	• 	: 	.ç 	. 	 .• 
per.3nal inter'et 4I2y case to a'void further delsy In 

	

•; 	oc 	to et justice to youy,'. bordinut an to upiotd the 

	

t 	s 4horjou r f he .ti t 	zu k ti Htg h our t c obli z C. 

• r41 
S 	£bartking Y°'F 1onour in &nticipattofl. 

;.••* 	 0 
.!1OiQ: 	 •••. 	 • 

• 	• 	r • 	 'fours fi thu1.l 
Copy for, 1no 4  & neoy,.aotlon P'I to: 	tc 	• 

. 	•• 	 . 
1.Ho'blt 	i h.arnendu Sbattacarjee. 

LP. (aJya 3Rbh) tn.iic!r. x va 
• 	 • 	 GO/C.L. 

2DI vi. J.in! 11 	Rlyndn', 

3.Cnveno'X? WLy 4mp1oyeeUhion. 
Jilc!ar Braic 	jehar0. 	t 

	

: 	v 	• 	•• 

•t 	:; 	• 
H 

........ -Q 



fWtLfL I P 
TO, 

The Divisienal Rly Manager, 

Relway 1 Luiminç, 

(Threugh Pr.per channel). 

Sub:.. Prayer. for reinstatement in service in c•nnectien with 

$P/CBI Case N..RC-2/85, SpI.Case N..8/86 and Cr.Appeai/ 
5/91. 

Ref: Appeal submitted to the Railway Adrninjstrati.n's 
auth.rity c•ncerned in 24.2.99, 23.8999 0 150.99 & 
3 l299• 

Sire 
Mist humbly, I beg to state that X was illegally in- 

v.lved in a C3I case. After c.nducting a tral by the learned 
$pl.Ceurt, I was c.nvicted by the Spl.Ciuxt,Guwahati,Assaw. 
Then and there I appealed to the Heniurable High C.ut,Guwahatj, 
Aseam, in time fir pr.p.r judgement. The Hinsurabie High C.urt 

Guwihati,Msui,granted my appeal and •rder.d to keep in .beyanc• 

the judgernent passed by the spl.C.urt. But ihe disciplinary au 
therity rem•ved me from service illegally ign.ring the •rder 

passed by the Hsnsurable Hi,gh Ciiurt, 

The H.ncurable High C.urt, Guwahati,Assam,acquitted 
me from all chirges framed by the learned Spl/C.art,Guwahati, 

I 	 On receipt of Hensurable High C.urt's final judgemen, 
I apealed to the auth.rity cincerned to reinstate me in my 
ervice on 24.2699. 

o 

Sir, Since then, many a times cemmunicati.ns were 
held with you for my reinstatement and on every occasion your 
heneur had lassured me to have your kind synathy over the mattet 

But even after a lapse if more than 16 months, no initiative in 
taken to reinstatement in service. 	 - 

Sir, Such an indifferent step adepted by the admInii-w 

tratisn only help me and my family members to lead a strayed 

1±fe and befall us in a certain ruin. We have to pss on our 
dys with much bardship and deplorable manner. 

I therefore, fervently pray forth your hen.ur to take 

iediate steps in my reinstatement in service in the light of 

the judgenient of the Hinourable High c.urt,Guwahati. Asam, 

being superior to the learned Spl.Judge C.urt,Guwahati,ASSW, 

• and for which act if your kind action. I and my I smily remain - 



L. 

~jl- 

.piei •t .11 ze1event døcuiuenta were eubai.ttted with 
y prevLus applicati.n.. 

Datted-  &ilchax, 

Thej -  ru7/20000 
YCUrV feith!ully, 

£'44 
(WLAN aiAMRA 3A1A) 

EX.Jfl.ucdoL cLFJ/tc' 
N o Vo 

(SRI IURGA L.HAJUdII) 

5.L. 

DZ: 1cHR oLt  

/ 

c.py to s- 

1 • Branch Cecrt*ry/EF1IU/1cL.X 

2 • DiviiGnaI ccy/rPRETJ/U!G. Ter ir4L.ur4U.n & neceaL.ty 
Genez*.1 Sicy/N?RZU/ILG. 	X action çleeee. 
DRM(P)/UG. 
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'D.Ii3UNAL IT GU1ALATI, 

t1TtYA 	AC1T 	T%'L'TT 
t.XLJ 	1L i 	 £1. 

GtWAJLPLC I. 

IIT TIEG MATfl CF : 

O.J. No.294/200]. 

Shri N.C.aha 

—vs- 

Union of India and 

others 	- 

4plC ant. 

IN TJ MATT.R 

N 1) - 

en statement for and onbenalf of the 

r espcndc-fltS. 

That,the anseriflg respondents have gone through 

the application filed by the applicant and have understood 

the contents thereof. 

That the apolication suffers for want of valid 

cause of action for filing the application. 

That,the aDpLicattofl is not maintcinable in its 

present form and is fit one tohe dismissed inliniflei 

4 	Tnat, the application S prematureTkVt the case 

suffers from misconc€pttofl an mis_iaterprat in of 

extant rules 	thO subject and s a vexatious Or1G 

and is not muntaLt1fll)le etner on fact or on ). 

5.. That, for the saKo of 
brGVty,thG respndGfltS 

do her&y 	stin frc.m resort.flg to make specific 

and hat iculouS denial of each and every statement 

n each paragraph of the appLicat0fl' 



- 	2 

6, 	That, the application is 1ar' 	< the, law of 

Limitation nd section -21 of the Central 

Jdministrat ive Trib unal Ac t- 19235 

That, save and ecept tioe statements of the 

applicant which are either borne on recrds or are 

spec ifically admitted hereunder, all other 

allegations of the applicant are emphaticalLy denied 

herewith and the appliC,"Mh is put to strictest proof 

of .srie. 

that, all the actions taken in the casearo 

quite in consonance to the extant rules and procedures 

on the sL)ject and all actions are quite vaLtd,legai 

and proper and have been taken by the Railway authori- 

ties after due appiiction of mind and thvestigation 

tht the case and also as the merit and fact of the 

case demanded and there has been no irreguLarity, 

illegaiity,discrepancY or arbitrariness in the case 

as aliegeth 

That with regard to avc-rments at paragraphs 

,4(iii) ,4(1v) 24(vii) and 4(vUi) of the. 

application it is stated that except those which 

are borne on records or are specifically admitted 

other statments/allegatiOfl 5  are denied ,11 

herewith. 

It is to state herein that SuperintCndOnt of 

Police/Special PoLi e Establishrient/Sitchar(in short) 

3p/SPE/S I Ichar) was investigating a case beIng No. 

RC/2/85/SiL against the applicant Shri N.C.Saha, 

Goods C Lerk,Silchar 
	

- 

on the lLegod gr3und of nis being in p')SSC$SiOflOf 

pecuniary resources/Property disproportinflate to his 



, 

krion source of income. The applicant was put 

under suspension with effect from 24.3.1986 as per 

advice of the Chcf Vigilance 0fftce of the Railways 
Lo 

( in short 0.V.0), 	wastntimated to the appitcant. 

Thereafter a Criminal case bearing No.3 of 1986 was 

also filed by the $trtteof Asan before the SpeiaL 

Judgo,Guwahati, ssnm for his trial under section 

5(2) read with sctLon 5(1)(C) f the preventtn 

of Corruption Act197 1 afld hence no departmental 

act ion was mit iated,or considered nec es sary .11owever, 

the suspensiOn of $. LC.Saha,the Applicnflt,was 

revoked under order No.0/C oi/J24/M isc/ LS -SCL) 

dated 26-9-39 as will reveal from Arinexure 3 to the 

LppLicat5Ofle 	 - 

In the said speciaL case, the Hontble speciaL 

Judge Assnm,the accused (i.e. Sri N.C.Saha, the 

applicant in this o.k) was sentenced to rigorous 

imprisoniient for three years and to a fjne of Rs. 

20,000/- and in defa4t to a fi:rther period of 

rigorous imprisonment •fr 3(three) months vide 

order of the $pcciaL Judge Assnm Guwthati dated 11-12-90 

Following the ciCtbfl orders as mentioned bovo, 

a Show Cause Notice was issuod to Shri .C.Snha,GoOdS 

Clerk, vide NO,C/con/ M/Misc/39(1 	c-C) dated 

23-12-9, asking him to make representation/S LbmtsSiOfl 

if any against the proposed action for Imposition.  

of penLLty of removal f•räi serviCC under rule 14(1) 

of the Railway Servant (Discipline and Appeal) Rules, 

1968, a copy of which has already been annexed to 

the application as Annexure 4. 
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10 	That, with regard to averments at paragraphS\3 21  

(v) ,(vi), (x) and (xi) of the application, it is to 

state that,cönideTifl alL aspects and as no stay 

order etcappeared to have been issued by the Hon'bLe 

nigh Court, the Disciplinary iuthority decided to 

remove Shri !C.S a,Jr.G.C/Sichar from service 

as he was convicted in the court of Law and passed 

the order for reiovaL from service under Rule - 

• 14(1) of the Railway Servant'(DicipLi-flO and tpeaL) 

• 

	

	RjCs-1968 vide order dated 24-1-19 A cooy of 

Such remov.mk order has already been annexed by the 

pplicant as Annexure 6 to the Application. 

	

11 	That, with regard to averments at paragraphs 

4 XII, 4 XIII and 4.XIV of the applicatiofl,it is 

submitted that the aLlegationS of the applicant 

are not admittethlt is emphatically denied that 

the rerrioval order was a cryptic one or illegal o- 

or there was any deithérate In-action of re-instating 

the applicant 7 or1 there was any malafide,arl.)itrVSY, 

or discr4minatOry action etc.as aLLeged. 

12. That,with rerd to averments at paragraph 

XV of the application, It is to sbmit that the 

appeal of the appLicant could not 1e disposed of 

y issuing any fresh order for his re_instatement 

etc,as prayed by im,as the mattcr is under corres-

pondflce with the Sp/SPE/CBI/$ilChar as to know 

whether they have preferred any appe1 gainst the 

acquittal order of the Honourb i.e High Court etc. 

atd jf so 2 the decision f an' 	from the High Court 

etcor,if any other action are contemplated by 

them, since the removal drder had to be passed 
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4. 
in consideration of the order for conviction by 	P. 

I 	 3 

the Hort'ble Special. Judge in the case prccesed by 

- 	5 - 

Sp/$PE/Silchar. The reply from the SP/SPi/iLchar 

is still awaited. which debars the respondents in 

taking any deciion in the case for proper disposal 

of his appeal especialLy when nothing has been heard 

from the Sp/SPE/Silchar whether the case has been 

treated as cLosed. ALL necessrxy StOpS have been taken 

with due diligence to arrive at a decision for disposal 

of the case and as to what further steps are to be 

taken in the case. All allegations of the applicant 

regarding deaLing the matter in acasual and irres-

ponsthle mariner etc.nre denied. 

A copy of the letter No.C/CoG/MisC(IS--$CL) 

dated 3-3-2000 written by Senior i'•ivistonaL pes onriél 

officer, Lumd&ng is annexed hereto as AnnexurO A'. 

13. That, with regard to grounds for relief etc. 

as stated at paragraph 5 and 8 of the application 

it is to submit that in view of what have bcen submitted 

inthe foregoing paragraphs of the written stntemnt, 

none of the grounds as put forward by the appLicant 

are s.ustainthlo. The relief as prayed •f or in paragraphs 

8 kind 9 of the application are also not admissible 

under fact of the case. 

It is,reiterated that. 

(1) The Disciplinary Authority after considering 

the judgement of the Special Judge,ASSam dated 

11-12-90 passed,for removal from service of the 

applicant $hii N,C.Snha. 

it 
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(2) The ordei was passed on the basis of the 

special J ude,AsSal 7 G11Wahatiets order and 

therefore, there is no scope to set aside or 

quash the order or pass any order . withOL 

getting further pa±ticLtlar$ about the disposal 

decision taken in the case regarding appeaL 

if any 	by the SP/SPE/3Clar. 

The matbor is pending only due to non-receipt 

Of proper reply or dectsiofl etc.frori 3p/SPE/ 

S i Ic har. & 

The case wilL be deided imNediately on 

receipt of CLarification sought from SP/SPE//B 

Stichar by DRM(P)/Lurndthg \!ide his Letter Nb 

die oIWMiSe 	dated -82000 

i4 That, the nswCriflg respondents crave Leave 

of the HoflhT)le Tribunal toLpermit t to file additional 

written stateient in future, in case the 
siO is found 

tO be necessary for the ends of Justices 
S 

15 	
That,ULflder the facts and circumstaflce5 of the 

b ove , the ristant application is not 
case as stated a  

rnaLntai&l)LG and jS also LitbLe to be 

L.. 
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V E R I F IC A T I 0J 

• 	
JL4/I-f 

SM/f/9 	aged Lout '' years iiy occpton 

RaLiway servLce,at present workng as 	____ 

of the NFRailway at Lmding Dtvtson,dc hereby 

solemnly affirm and state that the statements made 

at paragraphs 	 is true to my knowledge 

and those made at parraphs 97 10 2 11 and 12 are 

true to my information, as gathered from records 

which I belLeve o be true and the rest are 

my humble• submssonS before the Eon'bl Tribunals 

• 	 S  

Div LC ommerc ml canagW/ 

• N.F,Railway,Lumdiflg 

• 	 for and on behalf of the 

• inswering respondents .  

• 	!t 	 • 

• 

U 



- ---------tIJIf 

Th 
gJfJoENT!A I. 

j!' '. 	

NORTHEASTFRONTIER RAILWAY 

 
0111cc of the 

Divisional Rh'. Manager (P). 
Lutnding, Dish. Nagaon. 

Assam. 

No. C/C0ItJLMG/MiSC.(NCSGCSCL) 	 . 	 Dale: 8.8.2000. 

To, 
Superintendent of Police, 
SPE I CBI / Silchar, 
Assam. 

Sir, 
RC.2I85/SLcniflLShri Narayan Cli. Saha. Ex.GtiClCrk/ SilcharfNF Rh. Sub:

f: 	JIL 	o.$i3i.3f2/:SLC dId. 1J ,! i924JtcjcIre$SC&tO.cJ1iC Vigilanec Ofliccr, 

T 	
Your kind attention is invited to the judgeiucnt and order passed by the Hoti'blc High I 1 

Court, Guwahati in the Criminal Appeal No. 5/91 thU. 16/02/99 in the case of Shri N.C. Saha VS The 

State of Assam, as per which the earlier sentence of conviction passed by the Special Judge/Guwahati has 

been  set aside and the appellant, Shri N.C.Saha, has been acquitted of the charges of possession of assets 

disproportionate to the known sources of income. 

7Yoiiarc now requested to kindly let this office know - 

• whether you have decided to appeal against this order of acquittal passed 

by the Hon'ble High Court, Guwahati, or 	 - - - - - - - -- 

• whether an appeal is being contemplated in the near future, or 

• no appeal is being prcerred and the case has been treated as closed at your 
end.  

This information is urgently required by this office in order to arrive at a final decision 

regarding the departmental proceedings againsl Shri N . C. Satin, A car1y_hçply .  is solicitcc •pIe. 

• 	 Thanking you, 
Yours faithfully, 

• 

If
(tRàbha 

Sr. Div 
, 	

nl. Personnel Offker 

1 

- ••_..- vn tstOtUeflt for jinpie- 


